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 तरह  तरह  का  ग़लत  प्रचार  हो  रहा  है।  सबेरे

 वे  बच्चे  रहते  हैं।  दोपहर को  जवान  हो  जाते

 हैं।  रात  को  बूढ़े हो  जाते  हैं  कौर  यह  जो
 साइकिल  है  इसी  तरह  से  चलता  रहता

 है।  इसलिए  इस  पर  बहस  होनी  चाहिये
 किसी  न  किसी  रूप  में  1

 MR.  DEPUTY-SPEAKER  :  Papers  to
 be  laid.

 4.08  Hrs.

 PAPERS  LAID  ON  THE  TABLE

 NorrFIcATIONS  UNDER  Navy  Acr

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :

 qd)  I  beg  to  re-lay  on  the  Tablea
 copy  of  the  Naval  Ceremonial,
 Conditions  of  Service  and  Mis-
 cellaneous  (Third  Amendment)
 Regulations,  97l  (Hindi  and
 English  versions)  published  in
 Notification  No.  S.R.O.  248  in
 Gazette  of  India  dated  the  Ath
 July,  1971,  under  section  85  of
 the  Navy  Act,  ‘1957,  [Placed  in
 Library.  See  No.  LT-730/7].

 (2)  tolayonthe  Table  a  copy  each
 of  the  following  Notifications
 (Hindi  and  English  versions)
 under  section  85  of  the  Navy
 Act,  957  :....

 roy  The  Navy  (Pension)  Fourth
 Amendment  Regulations,  1971,
 Published  in  Notifications  No.
 S.R.O,  294  in  Gazette  of  India
 dated  the  I4th  August,  1971,

 (ii)  The  Navy  (Discipline  and  Mis-
 cellaneous,  Provisions)  (Second
 Amendment)  Regulations,  1971,
 published  in  ‘Notification  No.
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 S.R.O.  34in  Gazette  of  India
 dated  the  28th  August,  1971,

 [Placed  «Library,  See  No.  LT-
 1039/71).

 Notifications  under  Medicinal  and
 Toilet  Preparations  (Excise  Duties)  Act,
 Bengal  Finance  (Sales  Tax)  Act,  Central
 Excises  and  Salt  Act,  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  I  beg  to  lay  on  the  Table—

 a)  A  copy  of  the  Medicinal  and
 Toilet  Preparations  (Excise
 Duties)  Second  Amendment
 Rules,  97i  (Hindi  and  English
 Versions)  published  in  Notifica-
 tion  No.  5  GR.  i64in  Gazette
 of  India  dated  the  l4th  August
 397I,  under  sub-section  (4)  of
 section  19  of  the  Medicinal  and
 Toilet  Preparations  (Excise
 Duties)  Act,  1955,  [Placed  in
 Library.  See  No,  LT-040/7}.

 (2)  #  ०००४  of  the  Delhi  Sales  Tax
 (Third  Amendment)  Rules,  974
 (Hindi  and  English  Versions)

 published  in  Notification  No.
 क्  4(40)/7i-Fin.  (फ)  in  Delhi
 Gazette  dated  the  26th  Septem-

 ber,  97I,  under  sub-section  (4)
 of  section  26  of  the  Bengal
 Finance  (Sales  Tax)  Act,  94I,
 as  in  force  in  the  Union  territory
 of  Delhi.  [Placed  in  Library.  See
 No.  LT-2043/7.]

 (3)  Acopy  each  of  the  following
 Notifications  (Hindi  and  English
 Versions)  under  section  38  of  the
 Centeral  Excises  and  Salt  Act,
 944  :—-

 )  The  Central  Excise  (Thirteenth
 Amendment)  Rules,  1971,  publi-
 shed  in  Notification  No.  G.S.R.
 246  in  Gazette  of  India  datei
 the  28th  August,  (97I,
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 (ii)

 Papers  laid

 (Shri  K.  R.  Ganesh]
 The  Central  Excise  (Fourteenth
 Amendment)  Rules,  1971,  publi-
 shed  in  Notification  No.  G.S.R.
 406in  Gazette  of  India  dated

 [Placed  in
 25th  September,  97I.

 Library.  See  No.  LT-
 the

 1042/71.)

 (4).

 the  27th  May,  1971,

 (5)

 ity

 .  Ww)  GSR.  243  published  in  Gazette
 sof  India  dated  the.  28th  August,

 4971
 ‘GSR.  265  published  in  Gazette

 3  Of  India  dated  the  4th  September,
 ale  A974  ‘tOipether  -with  an  orphina

 wp

 ‘A  copy  of  Hindi  Version  of
 Notification  No,  S.0.  942  pub-
 lished  in  Mysore  Gazette  dated

 under  sub-
 section  {ii}  of  section  30  of  the
 Mysore  Lotteries  and  Prize
 Competitions  Control  and  Tax
 Act,  95I,  read  with  clause  (०)
 (iv)  of  .the  Proclamation  dated
 the  27th  March,  1971  issued  by
 the  President  in  relation  to  the
 State  of  Mysore.  [Placed  in
 Library.  See  No.  LT-043/73.)

 Acopy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962  :—~
 G.S.R.  453  published  in  Gazette
 of  India  dated  the  7th  August,
 97i  together  with  an  explana-
 tory  memorandum.
 G.S.R.  200  published  in  Gazette

 of  India  dated  the  2Ist  August,
 97I  together  with  an  explana-
 tory  memorandum.
 G.S.R.  20]  published  in  Gazette
 of  India’  dated  the  2Ist|  August,
 97  together  with  an  explana-

 at  SAOry.  Memorandum.

 Ww).  G.S.R.  220  published  in  Gazette
 of  India  dated  the  '2.th  August,
 4974  together  with  an  explana-
 tory.  memorandum.
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 (vii)

 (viii)
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 G.S.R.  334  published.in  Gazette  —
 of  India  dated  the  2lth  Septem-.
 ber,  397]  together  with  an  expla-
 natory  memorandum.

 G.S.R.  4339  published  in  Gazette
 of  India  dated  the  9th  September,
 497  together  with  anjexplana-
 tory  memorandum.

 [Placed  in  Library.  See  No.  UT-i044/
 72)

 (6)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  version)
 under  section  59  of  the  Customs
 Act,  962  and  section  38  of  the
 Central  Excise  and  Salt  Act,  944:—

 6)

 (ii)

 ii)

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Thirty-eighth  Amend-
 ment  Rules,  97l,  published  in
 Notification  No.  G.S.R.  047  in
 Gazette  of  India  dated  the  0
 July,  1971,

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Thirty-ninth  Amend-
 ment  Rules  97l,  published  in
 Notification  No.  G.S.R.  39  in
 Gazette  of  India  dated  the  3ist
 July,  1971,

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Fortieth  Amendment’
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.  R.  3202  in.

 {iv)

 Gazette  of  India  dated  the  2ist
 August,  I97

 The  Customs  and  Central  Excise
 Duties  Export  Drawback

 .  (General)  Forty.first  Amendment

 -.Ritles,.  1971,  published  in  Nott:
 fieation  "No.  -G.8..R..  7209  in

 Gazette  of  india:  dated
 Atigust,  ou.

 eo
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 (v)

 (vi)

 (vii)

 (viii)

 (ix)

 (x)

 (xi)

 Papers  laid

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Forty-second  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  204  in
 Gazette  of  India  dated  the  2Ist
 August,  1971,

 The  Customs  and  Central  Ixcise
 Duties  Export  Drawhack
 (General)  Forty-third  Amend-
 ment  Rules,  1971,  published  in
 Notification  No,  G.S.R.  205  m
 Gavette  of  Indian  dated  the  21५1
 August,  1971.

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Forty-fourth  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  1206  in
 Gazette  of  India  dated  the  2Ist
 August,  1971,
 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Forty-fifth  Amendment
 Rules,  1W7i,  published  in  Noti-
 fication  No.  G.S.  R.  207  in
 Gazette  of  India  dated  the  2  Ist
 August,  197).

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Forty-sixth  Amend-
 ment  Rules,  97l,  published  in
 Notification  No.  G.S.R.  208  in
 Gazette  of  India  dated  the  2st
 August,  1971,

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Forty-Seventh  Amend-

 ment  Rules,  1971,  published  in
 Notification  No,  G.S.R.  1209  in
 Gazette  of  India  dated  the  2st
 August,  1971,

 The  Customs  and  Central  Excise
 Duties  Drawback  Rules,  1971,
 published  in  Notification  No.
 GS.R.  2i9  in  Gazette  of
 India  dated  the  25th  August,
 ‘1971.

 ’

 KARTIKA  28,  893  (SAKA)

 (xii)
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 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (Gencral)  Forty-eighth  Amend-
 ment  Rules,  1971,  published  in
 Notification  No,  G.S.R,  1239,  in

 Zazette  of  India  dated  the  20
 August,  07,

 (xiii)  The  Customs  and  -Central  Excise

 (xiv)

 (xv)

 Duties  Export  Drawback
 (General)  Forty-ninth  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  240  in
 Gazette  of  India  dated  the  28th
 August,  1971,

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Fiftieth  Amendment
 Rules,  97i,  published  in  Noti-
 fication  No.  G.S.R.  24  in
 Gazette  of  India  dated  the  28th
 August,  1971,

 The  Customs  and  Central  Excise
 Duties  Export  Drawback
 (General)  Fifty-first  Amendment
 Rules,  97i,  published  in  Noti-
 fication  No.  G.S.R.  242  in
 Gazette  of  India  dated  the  28th
 August,  1971.

 {Placed  in  Library.  See  No.  LT-045/72]

 (7)  A  copy  cach  of
 Notifications

 the  following
 (Hindi  and  English

 versions)  issued  under  the  Central
 Excise  Rules,  1944

 )

 (ii)

 (Fi)

 G.S.R.  996  published  in  Gazettc
 of  India  dated  the  3rd  July,  973
 together  with  an  cxplanatory
 memorandum.

 G.S.R.  1029  published  in  Gazette
 of  India  dated  the  l0th  July,  974
 together  with  an  explanatory
 memorandun.

 G.S.R.  1031  published  in  Gazette
 of  India  dated  the  20th  July,  1971
 together  with  an  explanatory
 memorandum.
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 {Shri  क  R  Ganesh]
 (९)  GSR  40  published  in  Gazette

 of  India  dated  the  3ist  July,  97]
 together  with  an  explanatory
 memorandum

 (4)  GSR  _  458  published  in  Gazette
 of  India  dated  the  !0th  August,
 1971  together  with  an  explanatory
 memorandum

 (vt)  GSR  _  J59  published  in  Gazette
 of  India  dated  the  I8th  August,
 1971  together  with  an  explanatory
 memorandum

 (vi)  GSR,  2232  published  in  Gazette
 of  Indsa  dated  the  l0th  August,
 1971  together  with  an  explanatory
 memorandum

 (vin)  GSR  253  published  in  Gazette
 of  Indsa  dated  the  Ist  September
 97]  together  with  an  explanatory
 memorandum

 (ix)  GSR  382  published  in  Gazette
 of  India  dated  the  l8th  September
 1971  together  with  an  explanatory
 memoiandum

 (x)  GSR,  5L3  published  in  Gazette
 of  India  dated  the  9th  October,
 1971  together  with  an  explanatory
 memorandum

 {Placed  in  Library  See  No.  LT  1046/71)

 NOTIFICATION  RE  ADONI  MUTUAL
 Banerit  PegMANFN?  Funp  Lrp

 THE  DEPUTY  MINISTER  IN
 THE  DEPARTMENT  OF  COMPANY
 AFFAIRS  (SHRI  BEDABRATA  BARUA)
 On  behaif of  Shri  Raghunatha  Reddy,  I
 beg  to  lay  on  the  Table  a  copy  of  Notifica-
 tion  No  GS.R  306  (Hind:  and  Frglseh
 versions)  published  in  Gazette  of  India
 dated  the  ith  September,  1971  declaring
 M/r  Adom  Mutual  Benefit  Permanent
 Fund  Limited  ta  be  a  "Nidht’  under  sub-
 section  (3)  of  section  620A  of  the
 Companies  Act,  936  [Placed  in  Library
 See  No  LT-:047/7l}

 NOVEMBFR  19,  I973  EC  Mts  244

 NoOuFicaTION  Usoxn  Companies  ACT
 Anp  STATE  07  Himaunal  PRapesH  ACT

 SHRI  BFDABRATA  BARUA  I  beg
 to  lay  on  the  Table—

 Q)  A  ccpy  of  Notification  No
 GSR  25IA  (Hindi  and  English
 Versions)  published  in  Gazette
 of  India  dated  the  30th  August
 497]  making  certain  amendments
 to  Notification  No  GSR.  636
 dated  the  4th  May,  1971,  under
 Sub-secticn  (3)  of  section  637  of
 the  Companies  Act,  956  [Placed
 in  Library  १९९  No  LT-  048/71)

 (2)  A-copy  of  the  State  of  Himachal
 Pradesh  (Removal  of  Difficulties)
 Order  No  2  (Hind:  and  English
 versions)  published  in  Notifica-
 ton  No  $  0  4023  in  Gazette  of
 India  dated  the  23rd  October,
 397  under  sub-section  (2)  of
 section  53  of  the  State  of
 Himachal  Pradesh  Act,  970
 [Placed  im  Library.  See  Ni
 LT  1049/71),

 34.0  Hrs

 ESTIMATES  COMMITTEE

 MINUTES

 SHRI  NARENDRA  SINGH  BISHT
 (Almora)  Ibeg  to  lay  on  the  Table
 Mmutes  of  the  following  sittings  of  the
 Fstimates  Committee

 (1)  First  Sitting  (1970-71)  held  on
 the  22nd  May,  1970,  and

 Q  First  Sitting  (1971-72)  held  on
 the  24th  June,  1971,


